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lyllabus In the Schools. It is, how­
ever, understood from the  Govern­
ment of Assam that the status qua has 
seen maintained during 1974-75  The 
Central Government is m touch with 
the state authorities with a view to 
finding an amicable solution to  the 
problem

Riots In the Capital

5676.  SHRI NOORUL HUDA  Will 
the Minister of HOME AFFAIRS  be 
pleased to state

' (a) the total number of incidents of 
ôta in ttie Capital during the last 
►three years, and
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(b)  the total number of incidents of 
injury and deaths, ransaeking and 
looting of shops and houses due to 
rioting during the last three years, 
year-wise?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  HOME  AFFAIRS 
fSHRI F H MOHSIN)  (a) and (b) 
1201 incidents of not ng occurred in 
Delhi dunng Ihe last three years  As 
a result 38 persons died  and  1650 
person' received injuries  2 houses 
and 10 shops were ransackeo  Year- 
wise break  up  of  the  incidents, 
deaths,  injuries,  houses and shops 
ransacked are given below —
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RE. SHRI MORARJI DESAIS’ FAST
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JYOTHtMOY BOSU (Dia­
mond Harbour): I gave notice of an 
[ adjournment motion on Mr. Morarji 
BeNtfa fast It ia a very serious 
flatter.

SHRI 3P. K. DEO (Kalahandi)*  I 
safe  notice of a motion on  Mr 
MamH Desai's tut....

SHRI JYOTIRMOY BOSU He has 
already ta* two pounds—
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SHRI P K. DEO Why is the Gov­
ernment  arrogating to  itself  the 
powers of the Election  Commission? 
There should be a discussior  There 
should be a discussion on Mr Morarji 
Desais fast  There are thousands of 
people who  have gone  on fast 
throughout the country (Interrup­
tion)

MR SPEAKER All of  .  ma> 
please sit down  When all of ;.ou are 
speaking I am not able to hear any 
body  Order please

PROF  MADHU  DANDVATE 
(Rajapur):  We have given different 
type*; of notices, Sir. We only request 
you to kindly tell us m which parti­
cular form you will permit us to raise 
the issue.
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was discussed on th« last two or thre* 
occasions. You can refer to it agairi 
if you like in some form but not in, 
the form of an  adjournment.  This
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SHRI JYOTUtMDY  BOSU:  Mr.
Morarjt Desai has already lost  two 
pounds.  We cannot be silent specta­
tors.  Government is resorting: to all 
sorts of pretexts and they have mo­
bilised their entire propaganda  cam­
paign,  their  television  and  radio 
network.

SHRI P. K. DEO:  Government  is
absolutely callous.

SHRI P. M. MEHTA (Bhavnagar): 
Mr. Morarji Desai has gone on  fast 
only to safeguard democratic values 
of our country. This is a matter of 
serious concern to the entire House. 
<Interruptions).

MR. SPEAKER;  Please sit  down.
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It is not failure of the  Government 
if somebody goes on fast.  IIow can 
it be a failure of the Government if 
somebody goes on fast?  Will all of 
you kindly sit down’"  '

SHRI P. K. DEO: We want to know 
how does the Government propose to 
deal with this issue?

SHRI PILOO MODY (Godhra): Are 
you deliverately twisting the  issue? 
(Interruptions)

MR. SPEAKER: Mr. Mody, kindly 
sit down. Please resume your scat. 
Nothing will go on record so long as I 
am standing. Please sit down.

So far as fast is concerned, as 1 
said, it is not the failure of the Gov­
ernment. As for the other  matter, 
about Gujarat elections, you had a 
number of opportunities and y<m had 
discussed that, if not once. And it 
has been continuing for quite some 
time. Kindly listen to me. You had 
beta discussing it It is »oi earn** 
thin« which bus Abruptly arisen. It

has not suddenly arisen; this is a con­
tinuing matter. You can refer to it is 
some form and not in the form of an 
adjournment motion.
SHRI P. G. MAVALANKAR (Ahme- 

dabad): What as happened to our 
calling attention notices? 
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SHRI PILOO MODY; Mr. Speaker, 
Sir, adjournment motion has  been 
given. Call attention motion has been, 
given. Motion under Rule 184  has 
been given. Notice under Rule  877 
has been given. I do not know how 
many other requests are there, that 
do not fall within the Rules, lor being 
able to discuss this particular matter.. 
By turning down one, you seem to 
give no consideration to the other 
forms in which it is sought to be dis­
cussed. Are you suggesting that this 
subject is not worth discussing at all 
and that this Parliament should takn 
no cognisance of this fact?

MR. SPEAKER: Who suggested it?

SHRI PILOO MODY: Every con­
ceivable form of notice has been given 
to you.

MR. SPEAKER: In regard to ad­
journment motion, I gave the reasons 
for that. You should work out a way. 
Yesterday, you had nine hours. To-* 
day, let us do some other business. X 
am not against  reasonable solution 
that could be found within the pro­
cedure. I do not debar expression of 
your opinion in this House. After an, 
I am also bound by certain things. 
Anything done today may be quoted 
tomorrow. You will never spare me. 
even if there is a little bit slide this 
side sometimes. I assure you that this, 
is not the intention at aH. You  can 
rise it under Rule 377.. I have  no 
objection.

SHRI PILOO MODY : Then, I takfr 
it that you will work it out with us as 
to how it should be brought up. <!«• 
terru/»Hcm»)

MR. SPEAKER: May I tell you one 
thing? Tomorrow, if you want com** 
thing, then, there is enough time after 
the business is announced. But, if 
you want Call Attention, it can come 
only next week. Otherwise.... Draft 
be impatient Mr. Bosu, wiU you 
kindly change your habit of atandi&g 
when I am standing? Otherwise, we 
will not have the long list of the 
speakers after the business  is an* 
nouncecl.
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SHRI INDRAJIT GUPTA (Alipur): 
Whatever our views on this may be, 
it is definitely a matter of urgent pub­
lic Importance. That cannot be denied, 
To take it up as one of the items fol­
lowing the Minister's statement about 
next week’s business, is not appro­
priate. Tomorrow, the  only  techni­
cal difficulty may be that there is also 
a short notice question  That shoit 
notice question, with Mr. Sathe’s co­
operation, can be shifted to the next 
day, and you can admit the call at­
tention motion for tomorrow  What 
is the difficulty?

SHRI VASANT SATHE  (Akola):
If a short notice question is asked on 
this, I am willing to accommodate

SHKI INDRAJIT GUPTA: That can 
also be done,

aft

fvEA fft  tRfPT frr 

faWTOTT $ I

MR* SPEAKER: You agree to your 
short-notice question  fixed  for  to­
morrow to be shifted?

SHRI VASANT SATHE:  Yes, it
may be shifted to the 11th

MR. SPEAKER; It is for me to ad­
just the date  I cannot commit my­
self.

SHRI VASANT SATHE  My only 
request is that my name also should be 
included in the calling attention

MR. SPEAKER* No bargaining.

•ft nm ftifpft

MB. SPEAKER; Notice art already 
tbttv ®&d they have to be ballotted.

SHRI P1LOO MO0Y; There is an- 
other matter  also. Yeeterday Mr. 
Ob*tn& Tidiv raised the matter about

deletion of certain portions from the 
newsreels exhibited in M.P.

MR. SPEAKER: 1 have allowed it 
to be raised under Rule 377 by the 
member whose name came  first.  I 
think it is Shri Laxminarayan Pandeya,

m nutwtfu irrNt (tttj)  : 

sifft f*rr  | ..

warn  ̂W nm & %

err ir *ft «rr*fr sqfr P, wfi 

i

e?mtf (fitzmzzi} .

1$W  *WlfasR r̂TT fc,

% *wrr it iri <fr fa aft 

fotft wr *r #inran *rar m fT̂ rrft 

% sr* m  w  »vfwvm %

*RRTT ̂  H tit fa TOTfrTT ffW %

ftravRT o t  ir t i\ mi «tt 

fiy r w   i  fiiw n   ipra ir 

von wr. *fm nwpwit 

$  #arr *rr  *r* *?i wrf*R fwrprr

i 3 nw fsm *m *r*fT i

vmm  : wrr  faw vt

IT* Sfafa  sŝi* r?}H» piJ
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PAPERS LAID ON THE TABLE 
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THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI XL. D. MAL~ 
AVIYA) : I beg to lay on the Table a 
copy of the Oil Industry (Develop­
ment) Rules im (Hindi and English 
versions) published in Notification Ho. 
G.S.R. 160(E) in Gazette of India dated 
the »th March, 1175 tinder sub­
section (8) of section 31 of tbe 0#


